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By Advocate Shri JP Verghese
Versus

1. The Union of India through its Secretary
Ministry of Agriculture, Department of
Agriculture and Cooperation, Shastri Bhavan,
New Delhi.

2, The Chief S0il Surveyor Officer
Al} India So0il and Land Use Survey
IARI Building
New Delhi,

3 « 9hri Kishan
Uffice Superintendent
Nagpur Centre Region
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By Advocate Shri ML Verma
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Hon'ble Vice Chairman Shri NV Krishnan

MP 3013/93 has been filed by the applica

&het in the MP that the respondents have

case of the applicant for withdrawal of the suspens
and to give him other consequential benefits
CA, In the circumstances the applicant sesk

withdraw this UA with'a privelage to approach the
if the respondents do not consider the applicat

The learned couns
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1l for the respondents has
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the circumstances the MP is allowed and the appl

to withdraw the 0OA on the above term, The CA

dismissed as withdrawn. No costs,
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